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Will the Minuter of Indnstrial De­
velopment and Company Affair* be
pleased to state:

(a) whether the Mining and Allied 
Machinery Corporation discontinued 
the payment of project allowance to 
all the employees from the 1st June, 
1967;

(b) if so, the reasons therefor;

(c) the total number of workers 
affected due to this step of the man­
agement;

(d) whether Government have re­
ceived any representation in the mat­
ter; and

(e) if so, the steps taken thereon?

The Minister o f Industrial Develop­
ment and company Affair* (Shri F. A. 
Ahmad): (a) The Board of Directors 
of the Mining and Allied Machinery 
Corporation at their meeting on 
24-2-1967 decided that the payment of 
Project allowance should be gradually 
discontinued from 1st May, 1967 by 
absorption in future increments sub­
ject to a maximum of four increments, 
the balance, if any, being recovered 
in two years in equal yearly instal­
ments. The Board also decided that 
new entrants to the Corporation 
should not be entitled to project al­
lowance.

(b) Project allowance is given in 
large scale projects involving the esta­
blishment of a large construction or­
ganisation, the construction work be­
ing spread over a number of yean. 
Hie allowance is intended primarily to 
compensate the staff for lack of ame­
nities such as housing, schools, markets, 
dispensaries, etc. With the progressive

build up o f these amenities in Duraa- 
pur, the Board of Directors of Mining, 
and Allied Machinery Corporation de­
cided that the stage had been reached 
for the gradual withdrawal of the pro­
ject allowance.

(c) 6319.
(d) and (e). While Government 

have received no representation in the- 
matter, a section of the employee* had 
represented to the management that 
the project allowance should be con­
tinued a* a special allowance. The- 
Board at its meeting on 16-6-1967 did 
not agree to the continuance of the 
project allowance as special allowance 
and decided that the projevt aUow­
ance should be withdrawn gradually 
as per its earlier decision.

Mining and Allied Machinery
Corporation
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Will the Minister of Industrial De­
velopment and Compnay AffalU be
pleased to state:

(a) whether the Mining and Allied 
Machinery Corporation hag a Market 
Service Cell in Calcutta; and

(b) the amount spent on this cell 
during 1965-66 and 1966-67 and the 
orders secured during this period?

Ibe Minister of Industrial Develop- 
SM>t and Company Affaim (Sfcri 
F. A. Ahmed): (a) Yes, Sir.

(b) Rs. 12,000 and Rs. 24.000 ap­
proximately were spent upon the 
maintenance of this Service Cell dur­
ing the yesKs 196S-66 and 1968-67 res­
pectively. The Market Survey Cell does 
not book orders directly. It surveys 
market potential and does liaison work. 
The orders secured by Mining andf




